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copy of Notification No. S.O. 128 
dated the 16th February. 1960. 
[Placed in Librart/, See No. LT-18841 
80]. 

I beg to lay on the Table, under 
sub-section (3) of section 48 of the 
Colfee Act, 1942, a copy of Notifica-
tion No. S.O. 2829 dated the 26th 
December 1959 making certain further 
amendment to the Colfee Rules, 1955. 
[Placed in Librarll, See No. 1.'1'-1878/ 
eO]. 

PRESl1lENT'S ACTS IN RELATION TO 

STATE 01' KERALA 

Shri Satya Narayan Sinha: On 
behalf of Shri Datar, I bell to lay on 
the Table a copy of each of the 
following Acts enacted by the 
President, under sub-section (3) of 
section 3 of the Kerala State Legis-
lature (Delegation of Powers) Act, 
1959:-

(i) The Kerala Co-operative 
Land Mortgage Banks Act, 
1960 (No. I of 1960), and 

(ii) The Kerala Warehouses Act, 
1960 (No.2 of 1960). [Placed 
in Librart/, See No. LT-1885/ 
60]. 

NOTIJ'ICA1'IONS tlNDl!R WORKING 

JOURNALISTS (CO'NDmONS 01' SD-

VICE) AND MISCELLANEOUS PROVI-

SIONS ACT AND MINES ACT. 

The Deputy Minister of Labour 
(Shrl Abld All): I beg to lay on the 
Table a cOPy of each of the ~ 

papers:-

(i) Notification No. G.S.R. 149 
dated the 6th February 1980, 
under sub-section (3) of 
section 20 of the Working 
Journalists (Conditions of 
Service) and Miscellaneous 
Provisions Act, 1955, making 
cp.rtain amendment. to the 
Working Journalists (Condi-
t<;ons of Service) and Mis-. 
cellaneous Provisions Rules, 
1957, an/! 

(ii) Notiflc.tion No. G.S.R. 97 
dated thr. 23"d Janm.,·y 1960, 
under "ub·,o··, 'On (7) of 
~  59 of the ~ Act, 
1952. making certain amend-
ments (0 the Coal M<;n"s Res-
rue Rules. 1959 [PI1"".:! in 
Library, See No. LT-1886/ 
no]. 

BUSINESS OF THE HOUSE 

The MInister of Parliamentary' 
Aftalrs (Shrl Satya Narayan Sinha): 
WiLh your pfrmlj .<;ion, Sit', I rL<;e to 
announce that Government Business 
for the week . commencing 15th 
February will consist of: 

1.. Discussion on the Presiden1fs 
. Address, 

2. Further consideration of the 
amf!ndments made by RajYk 
Sabha in the Dowry Prohibi-
tion. Bill, 1959, and 

3. Consideration and passing ot 
the Delhi Land Holdings 
(Ceiling) Bill, 1959, as 
reported by the Joint Com-
mittee. 

As Member. are already aware, the 
Railway Budlet for 1960-61 will be 
presented on the 17th February 19GO, 
after dispolal of I ~  

LEGAL PRACTITIONERS BILL 

ExTENIIION 01' TIME POa PRESEN'IATIOIf 

01' REPoRT 0" JOINT COMMI'r'l'IZ 

Sbri C. ft. Pattabbl HamaD (Kum-· 
bakonam): I beg to move: 

'''lba t the time appointed for 
the presentation of the Report of 
the Joint Committee on the Bill 
to  amend and consolidate the law 
relating to Jegal practitioners and 
to provide for the constitution of 
Bar Councils and an All-India 
Bar, be extended upto the 30th 
March 1960". 



Motion: : ~  12, 1960 Report of Pall 
Commission 

Mr. Spealeer: The question is: 

'''rhat the time appointed for 
the presentat:on of the Report of 
the Joint Committee on th" Bl:I 
to amend and consolidate the law 
relating to legal ~  and 
to provide for the constitu tion of 
Bar Councils and an All-India 
Bar, be extended upto the 30th 
March 1960". 

The motion was adopted. 

:MOTION RE: REPORT OF PAY 
COMMISSION-contd. 

Mr. 'Speaker: The House will now 
. resume further consideration of the 
mot.on moved by Shri Narayanan-
.kutty Menon on the 17th December 
.1959, namely:-

''That this House takes note of 
the Report of the Commission of 
Enquiry on Emoluments and 
Conditions of Service of Central 
·Government Employees, Govern-
ment Resolution thereon and the 
statement made by the Finance 
.Minister in the House on the 
30th November 1959". 

TUne taken is 3 hours and 42 
:minutes. Shri Prabhat Kar may con-
tinue his speech. Meanwhile, how 
:many han. Members want to take 
part ip the debate-There seems to 
·be a good number of han. Members 
.. who would like to speak. . 

Shrl Kbushwaqt Ral (Kher!): Shr! 
: Rajendra Singh will speak on behalf 
,of our Group. .' 

Mr. Speaker: Should we not con-
,clude the discussion tMa),,? 

Shrl NaWlhlr Bharncha (East 
. Khandesh): This dects the destiny 
of nearly two million Government 
.emploYees. 

Mr. Speaker: Can the han. Minister 
Ireplyon Monday? 

The Minister of Fluance (Shrl 
Morarjl Desai): I have '10 objection. 

Mr. Speaker: Then this discussion 
will go on until Private Members' 
Business is taken up. The han. 
Mini.ter will reply to the discussion 
on Monday. '1·0 that extent, the tIme 
is extended. '1 take it that that Is 
Ine sense of the House. 

Shrl D. C. Sharma (Gurdaspur): 
Have you noted down the names of 
speakers, Sir? 

Shrl Prabhat Kar (Hooghly): Mr. 
Speaker, SIr<; as I was saying yester-
day, the mimmum wages recommend-
ed by the I>econd Pay Commission 
are less than tne minimum accepte.i 
by the var,ous tribunals and wage 
boards. I had painted alit yesterda<;f 
that between 1947 and 1957 many 
tribunals, wage boards and Commlll-
sions were appointed and they had 
given their findings on the mmimWA 
wage. Here we find the Second Pay 
Commission coming to a conclusio.l 
which is allainst the common under-
standing of all the tribunal.. anet 
adjudicating bodies which have giveu 
their judgments in tile last ten years. 

The Fair Wages Committee in their 
Report have stated this with ~ 

ence to the minimum wait: 

"We consider that a minUnUDl 
wage must provide not merelv 
for the bare sustenance of life but 
for the preservation of Ina 
elftciency of the worker. For tlw 
purpose, the mInimum wage must 
also provide ror some measurt! 
of education, medical reqwre-
ments and amenities·'. 

This was their concept of a minimum 
wage. The Varadachariar Committe&, 
while discussine the question of the 
wage structure of Central Govern-
ment employees, came to the conclu-
sion that what they were recommend-
Ing at that time were just emoluments 




